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O R D E R 

 
 

Per Rajesh Kumar, AM: 

 

This is an appeal preferred by the assessee against the order of 

the National Faceless Appeal Centre, Delhi  (hereinafter referred to as 

the “Ld. CIT(A)”] dated 10.08.2023 for the AY 2017-18. 

02. At the outset, the ld. Counsel for the assessee by referring to letter 

dated 18.10.2024, submitted that assessee has already  gone in Vivad 

Se Vishwas Scheme 2024 and also enclosed the copy of form no.1. 

The ld. Counsel for the assessee prayed that assessee may be allowed 

to withdraw the appeal with caveat that the assessee  may be granted  

liberty to revive the appeal in case the VSVS filed by the assessee is 

not accepted for any reasons.  

03. The ld. DR on the other hand fairly conceded that the assessee has 

gone into VSVS and also filed form no.1.  
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04. Considering the facts on record and also the prayers of both the sides, 

we are inclined to dismiss the appeal as withdrawn with a liberty to 

assessee to get this appeal revived in case the VSVS filed by the 

assessee is not accepted by the Department for any reasons 

whatsoever.  

05. In the result, the appeal of the assesseeis dismissed as withdrawn. 

Order pronounced in the open court on 28.03.2025. 

 

Sd/- Sd/- 
(PRADIP KUMAR CHOUBEY) (RAJESH KUMAR) 

(JUDICIAL MEMBER) (ACCOUNTANT MEMBER) 
 

 

 

Kolkata, Dated: 28.03.2025 
Sudip Sarkar, Sr.PS 
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